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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERAB D

0.A., 824/981. Dt. of Decision : 12=9=8.

1.Syed Abdul Hamsed .+ Applicants.
2.Md. Abid Hussain

Vs

1. The General Manager,
Ordinance Factory Project,
Ye4qumailaram, Medsk Oist.
A.P, PIN : 502 205. +« Respondent,

Counsel for the Applicants  : Mr. Meherchand Nori

Counsel Por the Respondent : Mr. N.R. Devaraj,Sr.CGSC.

CORAM:
THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (J00L.)

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN,)

o2




DA B24/91, ' Dt, of Order: 12=9-94,

(0rder passed by Hon'ole Shri A.V.Haridasan,
: ' Member (J) ).

* * ¥*
'

The applicants 1 and 2 were 51.Nos.13 and 11'
respectively in the panel drawn up for appointment to
fhe post DFVCante;n Yendors in the year 1985. U%en
appointments were made to the post of Canteen VYendors
dis~regardiﬁg the exisglng panel, 5 persons, who wsre
included im the panel filed BA 767/88 challenging
the letter No.09122/Admin/0GFPM dt.6-4-89 of the Respondents
addressed tﬁ the District Eﬁploymént Officer, Sangareddy,
and the abpve application wad disposed of on 21-12-89
directing thé Respondents to make appointments to the post
of Cantesn Vendors from the panel drawn up in ths year
1985 and not to make any apﬁcintment out side the panel
. C‘-'

RRK RRX KRB XXXK RRX RXRXXRERRKER C1ll the panel is
exhausted, Though the applicants were not parties to
tﬁe above Original Application, as their names Figuréd

. at S1.No.13 and 11 in the Original panel, the applicants

nave filed the present 0.A. to direct the Respondents to

appoint the applicants in tihe post of Canteen Vendors

or any alternative post as per their qualificatiohs and

eligibility etcaey.
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Copy toi-
1. :

13 The General Manager, Ordinance Factory Projsct,
Yeddumailaram, Madak District, A.P.-20S.

1l

2. One cepy to Sri, fMeharchand Noari, advocate, CAT, Hyd.
3. One copy te Sri. N.,R,Devaraj, Sr. CGSC, CAT, Hyd.
4. One cepy to Library, CAT, Hyd.
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2, - In tha‘raplg statement, the Respondants have inter
alia stated that in accordance uifh'the directions contained
in OA 767/89, the ;dministration has kept*the panelvalive

and the cass of the applicents would be considered for
appointmant in tge;r éurn as and .when uaéancias arise, The
claim of the applicants is for a directiop to the Respondents
to appoint them in any suitable post other than céntean vendor
cannot be accepted for the reason that thay have been selected
for appointment to the post of Cantsen Vendors only. In the
light of what is stated by the Respondents in thair counter
that the applicants would be appointed as Canteen Uandéra in
their turn as snd when vacancies would arisa, thare is no
controversy between the parties to be further ad judicated,

In the result, the application is disposed of with ths
direction to the Respondents to consider the appointmant of

applicants as Canteen Vendors in their turn as and when

vacancies ariss. No order as to costs.

(A.B8.GOHTHI) (A.V.HAR IDASAN)

Member (A) ~ Member (J)
! [
‘Dt, 12th September, 1994 | l'
Dictated in Open Court, | {lqe.
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IN THE CENTR'L ADMINISTRATIVE TRIBUNIL
© HYDERABAD BENCH HYDERABAD
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HON'BLE MRLALVYLHIRIDSIN ¢+ MEMBER(3)

AND

THE HON'3LE MR.ALB.GORTHI : MEMBER(A)’

Déted: ,.;52/4/4H PR
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ﬂdm'ttéd and Interim Birections
Issded, ' '

Alioved.

Disposed of with Directions.
Dismiesid,
Dismi§se

Dismisssd





